547 Demands for
Supplementary
Grants (General)

Shri Jawaharlal Nehru: I can hord.
1y enter iato these matters in any da-
tail. It is obvious that we should try
to be as fully prepared as we can, both
for the short-lerm and for a lunger
term—the longer term varies from a
few months to a year or two years—
but certainly for the short-term. What
exactly the developments might be,
it is very difficult for me to say. But
in so far as we can, we shou d be pre-
pared for them. That is all I can
sy,
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Shri Hem Barua (Gauhati): May I
submit that I had tabled a question
an this?

M= Speaker: That would be taken
up when it comes.

Shri Hem Barua: Mav I be allcwed
0 put a question?

Mir. Speaker: No.

12.03% hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1862-63

The Minister of Finance (Shri
Morarii Desai): I beg to present a
Statement showing the Supplemen-
tary Dem2nds for Grants (General) for
the year 1962-63.
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12.09 hrs

PUBLIC ACCOUNTS COMMITTER
SIxTH REPORT

Shri Tyagi (Dehra Dun): I beg to
present the Sixta Report of the Pub-
lic Accounts Committee on Finance
Accounts (Revenue Raceiplsj—Chap—
ter VII of Audit Report (Civil), 1962.

12.09% hrs,

PETITION RE: DEFENCE OF INDIA
(AMENDMENT) RULES RELATING
TO GOLD CONTROL

Shri Tridib Kumar Chaudhuri (Ber-
hampur): I beg to present a petition
signed by ten petitioners regarding the
Defence of India (Amendment) Rules,
1963, relating to Gold Control

1210 hrs.

GOVERNMENT OF UNION TERRI-
TORIES BILL*

'fhe Minister of Home Affairs (Shrl
Lal Bahadar Shasiri): I beg to move
for leave to introduce a Bill to provide
for Legislative Assemblies and Coun-
cils of Ministers for certain Unieon ter-
ritories and for certain other matters.

Mr. Speaker: The question is:

“That leave he granted {o intro-
duce a Bill to provide for Legis-
lative Assemblies and Councils of
Ministers for certain Union terri-
tories and for certain other mat-
ters.”

The motion wis adopted.

Shri Harish Chandra Mathor
(Jalore): We want 2 little clarifica-
tion. You have left out Delhi Stale
altogether. What has happened?

Shri Lai Baladur Shasiri: Ves, 1
have left it out.

I introduce} the Bill

‘Publisie-d_ in the Gazette of India Extraordipary Parr II, Section 2, dated 21-2-63.
tintroduced with the recommendation of the President



